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(c) the action taken by Government 
in this regard? 

The Mlnl!4er of Health (Dr. Su.hlla 
Nayar): (a) Yes, Sir. 

(b) The total number of deaths on 
this account for the period May to 
end of July, 1966, tor the region u 
8 whole was approximately 2,150 out 
of which 806 deaths occurred in 
Assam. Or the total number of 2,150 
deaths the Hlgure for Orissa of 9 
deaths i. till July 24 and for Tripura 
of 4 deaths 1.9 tUI July I. 

(C) No Central a,.i.tance has been 
Bought tor by any of the States in the 
Eastern Zone except Assam. Imme-
diately on hearing about the out-
break of Gastro-enteriUs In Kamrup 
District of Assam. an Epidemiological 
TeRm from the AU India Institute ot 

~i.ne and Public Health, Calcutta 
was deputcd to Assam for moking the 
necessary investigations. In addftion 
to this. two medical officers from the 
Infectious Diseases Hospital, Cal-
cutta, have also been deputed to 
demonstrate to the Medical Officers, 
particularly In the two heavily In-
fected districts ot Kamrup and Dar-
rang, the modern methods ot treat-
ment of cholera. Another t"'8rn con .. 
sisting of one Medical OMcer with 
ancillary staff from the Cholen Re-
•• Rrcll Centl'\: ot· the ,ndian Council 
~  Medical Research, Calcutt. also 
proceeded to Assam to inve.tlgate the 
exact cause at this outbreak. The 
Director, Central Bureau of Health 
tntelligence also went to As,am on 
22nd June, to help the team Rod ~ 
to investigate into the cau"'e of the 
outbreak ot this disea ••. 1~ lakh. 
do.e. of cholera cc n~ h.v. c~n 
supplied to the Government of A,.,m 
during the months of June ond July, 

1965. 

Prelt troIII hblle UadertakInP 

r Shrl S. C. SamaRia: 
j Sbrl Sa1Mlclb B ....... : 

°100. '\ Dr. P. N. lDIaD.: 
L Sbrl M. L. OWl.-t: 

Will the MInister of ~e be 
pleased to ,tate: 
(al whether it 18 a fact that the 

overall percentage ot praHt from all 
Public Undertakings in the country is 
only 2 per cent of the total invest-
ment of about 1,780 crores' till to 
date; 

(b) whether any survey has been 
made to find out the reasons for the 
low profit; and 

(c) it so, the reasons therefor? 

The MInister 01. Plaaniuc (Shrl 
B. )I.. Bbalat): (a) An ovpralJ P'!l'-
centage of this type is somewhat mis-
leading as about forty per cent of the 
investment is on projects under con-
struction, expansion schemes yet to 
be completed and promutional and 
developmental undertaking. whlcb 
are not praHt making. If these oro .,,-
cluded, the gross proHt in 19e:>-64 
works out to 4.2 per cent of the 10-
ve.:;tment. 

(b) and (c). The position wa. sur-
veyed in the Annual Revort on the 
Working of Industrial and Commer-
cial Undertakings of the Central Gov-
ernment for the year 1963-84 ptesent-
ed to the Lok Sabha on 9th March, 

1965. 

I.M.F. Delecattan'. Visit to india 

r Shrl D. C. Sharma: 
1 Shrl )I.. S. puder: 
I Sbrl a.meshwar Taulla: 
\ Shrl Yashpal 81ncll: 
I SbrlJDaU Tarkeshwari 81aha: 

0101. ~ 8brl D. D. Pari: 

I Shrl P. It. Cbakrayet'tl: Sbrl P. C. Borooab: 
ShrI Heda: 
I SlUi Trldlb Knmar ChaD-
L dhurl: 

Will the Minister of FIJIan.. be 
pleased to state: 

Ca) whether a three-member dele-
gation of the Internalional Monetary 
Fund visited India during the second 
week of May, 1985 to hold discwslons 

on India's foreign ex.hanle IUId 
balance ot payments problem; and 
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(b) if so, their IIndings and the out-
rome of their visit? 

The MInister of Planning (Shrl 
B. R. Bbagatl: (a) Three officials of 
the International Monetary Fund 
visited India in May, 1956 to have 
consultations with the Government 
of India under Article XIV, Section 4 
of the I.M.F. Article. of Agreement. 
These consultation. are speci/lcalIy 
directed towards an appraisal of the 
need or otherwise, for the mainten-
ance t of restrictions on -payments and 
u.a.nsfers for current in4.ernational 
transactions. 

(b) Under Article XIV, Section 4 
of the I.M.F. Articles of Agreement 
already referred to, It i. open to the 
Fund to point out that "condition. are 
favourable for the withd rawal of any 
particular restriction or for the gene-
ral abandonment of restrictions .... ", 
The International Monetary Fund has 
not made any such report. 

Water Polluttoll Conl ... l Board 

Sbrl Sbree Nan,. ... Oas: 
Sbrlmatl 8avllrl N\pJll: 
Sbrl S. C Samanta: 
Sbrl M. L." Dwtvedl: 
Sbrl Bem RaJ: '102 

Sbrl A. K. Gopala.: 
Sbrl Madhu LIma,.e: 
Sflrl Ram Sewak '1""'",: 

W ill the Mini.ter of Bealth "" 
pl .... ed to refer to {he reply given to 
Starred Question No. 1214 01) the 8th 
Ma,., 1965 and stafe: 

(a) Whether the quewtion of settlnl 
up of Water Pollution Control Board. 
at the Centre and In the State. has 
been considered a. recommended b", 
a Committee of e er ~ apPointed by 
the Union Government; end 

(b) if so, the result thereof? 

TIle MIDIster of BeaUb (Dr. SuIIlJa 
Nayar): (a) Yes, Sir. 

(b) It has since been decided that 
Central legislatIon on the subject 
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should be under.aken by • single law 
embodying as far as possible the pro-
visions suggested by the Conlmittee 
in the draft Central Water Pollution 
Control Act and the draft State Water 
Pollution Control Act, which envi-
sage the establishment of a Central 
Water Pollution Control Board as well 
as State Water Pollution Control 
Boards. 

Famll,. Plalmlnr 

r Shrl Bem 88 ... : 
I Shrl P. R. Cbakravertl: Silrimati Savltrl Nlpm: i Shrl M. L. DwlYe41: Shri S. C. Sa.manta: 

'103. Shrl Sabodh B ....... : 
Shrl Kln4ar Lal: 

I 8hrl Vlallwa Nath PaDII.,.: 
Shrl Onllar Lal aerwa: 
L Siul Karol SlnghJI: 

Will the Minister of Be.IUI be 
pleased to state: 

(a) whether Government's attention 
has been drawn to a report that in 
British ~  Planning Clinics a 
simple method of contraception, a 
'loop' costing 2d. only is used and 
that is producing exceptionally 8na 
results; and 

(b) if so, whether Government hav" 
examined the possibility of introdllc· 
ing it in their Family Planning 
Clinics? 

The MInIster of Bealth (Dr. SlUhtla 
Nayar): (a) and (b). It is not clear 
which particular report the Members 
are ret"rring to. Presumably, they 
are referring to the lise ot I.U.C.D. by 
the International Planned Parent-
hOOd Federation In th"ir clinic.. If 
so, the USe 01 thi. device has already 
been includeQ. in our Family Planning 
Programme and special r.-mphnsiB is 
being j{iv"n to il. propagation. A spe-
cial Frunlly Planning Information 
We<>k to propagate the UIM! of this 
device was held from the !Slh to lhe 
21st July, I96S, which was very 5UC-
coutul. 




